In The Central Administrative Tribunal

Jaipur Bench, Jaipur
OA.[TA/MP No =94 .).,. 1w )
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Mr.Manish Rhandari - Ccocunsel for applicant.

Heard the learned counsel for the applicant
on admission.

2. The counsel for the applicant sukmits that
b the applicant has filed representaticons to the Chief

Post Master General, Jaipur on 20.6,2000 and
15,11.2000 'but the same have nat hkeen decided/
dispcsed «f. He ceeks di spnsal «f the 0.2 at this, -
stage by giving ﬁecessary direction  tc the
respondent, Chief Post Master General, Rajasthan{
Circle, Jaipur, for deciding his representations
considering his grievances sympathetically by a
reasoned and speaking order.
3. In view of the submissicns made Lefore me,
respondent No.l is directed tao decide/diopuUe cf the
representations of the applicant dated 20.6.2000 and
15.,11.2000 by a reascned and sreaking corder,
considering | the grievance of the arplicant
L . sympathetically, within a pericd of twe months fram'
\ y the date of reaceipt of a 2opy of this crder, if the
" same have not been decided/disposed of =¢ far. The

q>€>f ‘applicant will he at likerty to apprcach this
§Q§8 R Tritunal fcr redressal of his grisvances after
¥ AS} dispczal of his representation, if any.
Q&&ﬁ;&ékk’f*b a4, With the akwove directicn, the 0.A iz diszposed
&ﬁﬁy 1Q,r) of at the stage c-f‘admlssm'n. . Q
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